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Through Director, Primary Education 
Dr. Shyama Prasad Mukherjee Civic Centre 
Minto Road, New Delhi-2 

 
3. Deputy Education Officer (Admn.) 

Dr. Shyama Prasad Mukherjee Civic Centre 
Minto Road, New Delhi-2 
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..Respondents 
(Mr. Vijay Pandita, Advocate) 
 

O R D E R (ORAL) 
 

Mrs. Jasmine Ahmed: 
 
 
 Mr. A.K. Singh, learned counsel states that he wants to withdraw 

himself from this matter, as the applicant is not keeping any touch with 

him. Accordingly, Mr. Singh, learned counsel is discharged from this case. 



It is seen that after filing the present matter, the applicant has lost interest 

in pursuing his case any further. 

 
2. The T.A. is accordingly dismissed in default and for non-prosecution. 

No costs. 

 
 
 
( P.K. Basu )                   ( Jasmine Ahmed) 
Member (A)                                 Member (J) 
 
May 12, 2016 
/sunil/ 
 

 

 

 

 


